207 Matiers Under
Rule 377

sajd that a prisoner who is handeuffeg
without reasonable need has a right
of action for damages? That iz the
rule in England. Mow do we stand
in thiz mattét? Wheft accordimg to
your Commttee ol Privileges we are
to be treated in the category of petter
class prisoners—and we not alone
in that category—then thi§ of course
becomes a matter of privilege in that

MR SPEAKER I am very sorry
thys has happened. As I see from the
previous practice, Government had
Issueq instruetions not (o handcuf
MPs and specially satyagrahis whno go
there voluntarily They would not
run away. The man 1s not a thiwef to
run away I am really urpriseq at
this Besides this handcuff, what
metters 15 the humibation it causes
In political life, many people have
their own views They may not agree
with the party which is ruling, Even
partymen sometimes do not «gree
amongst themselves and they offer
satyagraha.

Personally 1 feel so much resent-
ment gt this I remember in 1045,
whm{ was @ prisoner, they would
handcufl 1pe and always take me right
irom fhe jail through the length of
the gpad and back. I have aot for-
goﬂen my reggntment even up to this
ay.
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MR. SPEAKER: I mm tafking of
the ta 1947, the British
Mﬁﬁbﬂ:\’ulmeﬁﬁu how
they paraded e i the streets and
brought me beek to the jall, I Zyel

strang resentment, After all, I was a
political prisoner.

So I feel that now that we have
ouyr own gowegument, at lesst we
should have same code to be followed
if a Member of Parliament is mnot
handcuffed and he runs away, I do not
think anybedy will approve his con-
duct.

SHRI SHYAMNANDAN MISHRA:
Quite right.

MR SPEAKER- I do not think i
this country people are such that they
will put the Government in the wrong
They will not put the Government
in the wrong, they will put that fellow
who runs away In the wrong

Sp we must consider it I will ask
for the Home Mimister's statemrnt on
it Later on we will sit together and
sec as tp how to settle this affairs

13.55 hrs.

(11) DrouGHT 1N GUJARAT

MR. SPEAKER: There are many
Members, Sarvashri  Mavalankar
Jadeja, Arvind Patel, Vekaria and
Shri Chavda 1 have followed stricily
this procedure in the case of Mi
Madhu Limaye or 1n the case of tht
hon Member here on this side, I have
mentjoned their names and I will eall
only the first Member in the order of
receipt.

SHRI K. § CHAVDA (Patan) I

was the firsd man t0 Pyt ot apto the
box

MR, SRRAKER: He came first ol
of the box and first man wnll
speak on behalf of of you I have
meritioned ¢hé names.

SHRI P G MAVALANKAR
(Ahmedabad): 1 am grateful to you
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(8hrn P G Mavalankar)
for pesmatiing me to raise the gues-
tion of the serious drought which is
facing Gujarat today, I am express-
ing these views on behalt of all my
colleagues from Gujarat fo whichever
party they belong The situation in
Gujarat in 80 desperate that 1t
becomes almost impossible to imagine
what would happen 1if the rains did
not come within twp days from now
on The mtuation is s0 sernous that
the Governor Mr K K Viswanathan
has had to issue a statement that the
“A¢ Home”, 1n connechion with Inde-
pendence Day celebrations, which the
Governor normally gave every year,
had been cancelled The Governor
says “In view of the scarcity condi-
tions obtaiming m the State of Guja-
rat " he said he had to cancel the
“At Home” 1 am not saymng that in
other parts of the country Indepen-
dence Day celebrations should not
take place 1 want the House to
remember that tomorrow in Dellu and
mn other parts of the country the
Indpendence day “At Home” another
celebrations would be taking place
but the people of Gujarat will have to
face this spectacle of drought About
a week ago the Adwviser to the Gover-
nor, Mr H C Sarin, had said that if
rams did not come withiy a week or
so there would be scarcily conditions
In many parts of the BState Mole
than ten days have passed by, I came
back after cpending three davs in
Ahmedabad and other areas, T came
only yesterday, 1t was pathetic to see
that there was np rainfall in Saurash-
tra or Gujarat or Kutch Kuteh is a
chronjcally drought affecteq area
Every alternate year there 1s drought
Thig year Kutch has had so far a
raihless season There 18 no water in
Saurashtra Then, South Gujarat is
algo facing some difficulty Everv
day 15 wagons of grass are being sent
to the ecatile sanctuary of Banni in
South Gujarat. The waler supply

m is acute in Saurashtra
Jamhiagar, "Bhavanagar and
many othte plsices fn Saureshirs are

aot having pate spplky ter,
In manbﬁqm too, wat?r ort-
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age hag become very acute The
water levels m Gaukshanihr lgke
and Khbodiar lake, the sources of
supply to Bhavnagar, have fallen pre-
cariously low and may dry up If the
Shetrunjay reservoir goes dry Bhav-
nagar may go gompletely without
water Rajkot 1s facing a simular
problem For many monihs Jam-
nagar 1s also facing an identical prob-
lem Therefore the Mimster ot
Home Aflairs and the Minister of
Agniculture should kindly give full
facts and delails to this House,
especially because Gujarat 15 under
Presidents rule We have no other
forum at present except this Parha-
ment where we can have this problem
Iocussed Then, agan I will not be
satjsfied merely by statements from
the Minister of Food and Agriuuliure
and the Home Mimster I would like
the ministers concerned to hold an
urgent meeting with all the MPs be-
longing t5 Gujarat Not only that
There should be an é&mergency mcet
ing of the Consultalive Committee f~r
Gujarat which yoy have already ap
pointed The next meeting 13 on
Monday the 26th August but I do not
think we can wait 1]l then Let
there be an emergency meeting of the
consultative committee next week so
that these problems can be discussed
there There 18 no possibiity of sow-
g and getting anything  Hopes of
saving what has been sown have also
disappeared There 1s no fodder and
catile are dying Gu)arat needs the
attention of the entire counfiy I am
saying this with great angwish on the
eve of our independence dav  After
27 vyears of independence, and when
we are entering into the 28th year
let 1t not be said that Gujarat 1s enter
ing Into another bad year of drought
and difficulties I hope this Parha-
ment will do something quick T re
quest you Sir, to direct the Ministers
concerned to hold ap emergency
meeting as I have already suggested
14 hrs.
SOME NON MEMBERS rose-
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The Lok Sabha adjourned for Lunch
till Fifteen of the Clock.

The Lok Sabhq re-assembled after
Lunch at three minuteg past Fourieen
of the Clock
IMR. DepuTy-SpEAKER in the Chair]
DISCUSSION RE, REPORT OF THE
BANKING COMMISSION & WORK-
ING OF NATIONALISED BANKS

MR. DEPUTY-SPEAKER;: We will
now take up the discussion on the
Repori, of the Banking Commission
and the working of the nationalised
banks
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